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La,y DEPARTMENT
NOTIFICATION
Jaipur, April 18, 1970,

No, F. 7 (4) Vidhi 70.—In pursuance of ciavse (3) of Article 348
of the Coastitutio. of L.l a, the Goveinor is pleased to authorise the
puablication” in the I jaslhan Gazelt: of the following translation in
the Enzlish Laazia_e of t.e Lajas.lai Avesay Board Adhiniyam,
1970 (Adhiaiyam Sankha 4, San 1470) -

(:Znylish Translation,)
LHE RAJASTOIAN iLOUSING BOARD ACT, 1970
( AcvNo. 4 ol 170
[Received tlie assent of tie Losernoron the 1Sth day of Aprll, 19703
An
At

to provide jor ineasures 1o (e kot tu et with and  satisfy the need of

bousmg aecommodaiton 1 the Slate of ;.‘fzj{zsthan. |

Beit enacted by the Rajasthan State Legislature in the Twenty
first year of the Republic of India as followsi—

CHAPTER 1

Preliniinary.

1. Short title, exten! ond commencement~(1) This Act may
be called the Rajasthan Housing Board Act, 1970,

(2) It extends to the whole of the State ol Rajasthan.

2. Definitions.—In  this  Act, unless the context otherwise
requires,—

(1) “adjoining area’ r.canssuch arca as may be specified to be an
adjoining area under section 23 of this Act;

(2) “Board’ u eans the Kajasthau Housing Board constituted under
section 4 of this Act;

(3) “Board prewises’ 1 vans any proinises belonging to, or vesting
in, the Board or taken o lease Ly tho Board or any premises which is
entrusted vo, or in Ly possession or control of, the Board for the purposes
of this Act;

(4) “building 1 ater.als™ neans such commodities or articles as are
specitied by thie State Governuient by notification to be building materials
for th> purposes of this Act;

(5) “bye-laws” n:eans bye-laws made under section 64 of this
Aot;

¢) “Chairnian’ n.eans the Chairman of the Board;.

(7) “Committee” weans any committee appointed under section
19 of this Act;
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(8) “Government or State Governnment” nieans the  Governnient
ct the State of Rajasthan;

(9) “Housing Commissicner’ meaps the Housing Commissioner
cf the Board;

(10) “Housing Scheme” means a honsing scheme framea under this
Act.and. inoludes a schou.etor the develop.uont of laad req.ied for thie
purpoces of the sclLeme,

(11) “land’’ includes benefits to arise out of land, and things attached
to the earth or permanently fastened to anything atvached to the earth;

(12) “local authority”’ includes a Municipal iBoard established under
section 7 of the Rajasthan Muniecipalities Act, 1959 (Aot 38 of 1959), a
Panchayat established under section 3 of the Rajasthan Panchayat Act,
1953 (Act 21 of 1953) or a Panchayat Samiti or a Zila Parishad respectively
constituted under sections 7 and 42 of the Rajasthan Panchayat Samitis

and Zila Parishads Act, 1959 (Act 37 ot 1959);

Explanation.—The expression “Municipal Board”, wherever used
in this Act, shall be deemed to include a Muni-
cipal Corporation, a Municipal Council or any other
Municipal authority,

(13) ‘‘master plan” means the master plan prepared and approved
for any urban arca in accordance with the provisions of Chapter L1 of the
Rajasthan Urban Lmprovement Act, 1959 (Act 35 of 1959);

(14) “‘member’’ means the Chairman and other members ol tho Board:;

(16) “notification’” means a notification published in the Oftficial
Gazette;

(16) “‘premises’” means any land or building or part of a building and
mmcludes,—

(¢) the gardens, grounds and out-houses, if any, appertaining to
such building or part of a building, and

(¢2) any fittings affixed to such building or part of a building
for the more beneficial enjoyment thereof;

(17) “prescribed’’ means preseribed by rules;

(18) “programme’” means the annual housing programme prepared
by the Board under this Act;

(19) “regulations’’ means regulations made under seotion 63 of this
Act;

(20) “rvles” means rule. made under section 52 of this Act;

(21) “bectetary” means the Secretiry of the Board;

2
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(22) “Trust’”’ means an Improvemrent Trust established under section
8 of the Rajasthan Urban Improvement Act, 1959 (Act 35 of 1969);

(23) “‘year’” means the year commencing on the 1st day of April and
ending on the 3lst day of March.

3. All words and expressions used but not defined in this Aot
shall have the same meanings as are assigned to them by the Rajasthan
Urban Improvernrent Act, 1959 (Act 35 of 1959) or the Rajasthan Municipa-
lities Act, 19569 (Act 38 of 1959) as may be relevant in the context.

CHAPTER 11
Establishment of the Board.

4, [stablishment of the Board.—(1) The State Government may, by
notification in the Official Gazette, establish, for the purposes of this
Act, a Board to be called “The Rajasthan Housing Board”, herein-
after called the ‘Board’, with effect from such date as may be specified
in the notitication.

(2) The Board shall be a body corporate having perpetual suoc-
cession and a common seal with power to acquire, hold and dispose of
property both movable and immovable and to enter into contracts and
may by its corporate name sue and be sued and do all things and acts
necessary for the purposes of this Act,

(3) For the purposes of thia Act and the Rajasthan Land
Acquisition Act, 19563 (Rajasthan Act XXIV of 1953), the Board shall be
deemed to be & local authority.

Ezplanation.—The purposes of this Act referred to in sub-
gsection (3) include the management and use of lands
and buildings belonging to or vesting in the Board
under or for the purposes of this Act and the
oxercise of its rights over and with respect to such
lands and buildings for the purposes of this Act.

5. Constitution of the Board.—4{1) The Board shall consist of a Chair-
man appointed by the State Government and of the following other
members, namely t— 1

(¢) Financial Commissioner, Government of Rajasthan, ex-Officio
member;

(b) Secretary to Government, Town Planning Department, ex-Officio
men: ber;

(¢) Chief Town Plarner and Architectural Adviser, ex-Officio member;

(d) Housing Commissioner of the Board, ex-Officio member; and

(¢) 8iX roi-official mcmbers, appointed Ly tl.e Government, of wkom
one shall belong to the Schedule Cestes or Scheduled Tril es.
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(2) The names of the Chairman and other members appointed
under sub-sestion (1) shall be published in the Official Gazette.

(3) A non-official member of the Board mav at any time resign
his office by submitting his resignation to the State Government:

Provided that the resignation shall not take effect until it is accepted
by the Government.

(4) The State Government may, by notification in the Official
Gazette, remove from office the Chairnean or any other nember who—

(@) 1is, or has become, subject to any of the disqualifications men.
tioned in section 7, or ‘)

(®) in the opinion of the State Government, has been guilty of any
misconduet or neglect or Fas sa flacrant!ly abused his position
as to render his continuance ou mer-ber detrimental to  the
interests thereof or of the gereral pulilic:

Provided that no person shall be ren:oved from office unless Lie has
been given an opportunity to chow cause noeinst hig removal.

6. Term of office of the Clairman ond nove fficial mrmbers—(1} The
Chairman and the non-official vembers o 1he Poaard ehall hold of(ice for
e period of three yvears from the date of their sppotutient ns Chairman,
or a-stha Caso may be, other mernibers:

Provided that the term of office o {1 Chairrian and the nen-official
members may be extended by the Coverne: ont for a period not exceeding
two years.

(2) The Chairman and the non-officin]l renhers shall on expiry
of the term of their office be elipible for re-appointn ent.

7. Disqualifications for appointmert on fhe Boord —(1) A person
shall be disqualified for heing appointed ar for continuing as the Chairman
or member of the Board: if Lic—

(@) has been convicted by a crivvinal cavrt for an offence involving
moral turpitude, unless such conviction las bLeen set aside;

(b) is an undischareed insolven';

(¢) is of unsound mind:

(d) 1is an officer or servant under the Board;

(¢) has directly or indirectly. Ly Liv colf or by any partner, employer
or employee, any sh-re ar interect in nav controet or employment
with, by or on behalf ef, tliec Board: or

(f) is a director or a secretary, manacer rr other calaried officer
of any incorporated company which has any share or interest
in any contract or employment with, by or on behalf of the Board.

4
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(2) A person shall not, however, be disqualified under clause (e)
or clause (f) of sub-section (1) or be deened to have any share or interest
in any contract or emplo) nent within the n eaning of those clauses, by
reason only of his, or the incorpornted conpany of which he is a director,
gecretary, manager or other salaried otficer, having a share or interest in:

() any sale, purchaso, leass or oxchange of immovable property
or any agreement lov the same;

(41) any agreement for the loan of money or any securiny for the
payment of money onlv;

(412) any newspaper in which any advertisemont relating to the
affaira of the DBoard is inserted;

(42) the occasional salo to tho Roardup to a value not exceeding two

thousand runees in anv one vear, of any article in which he or
the incorporaled con pany regularly trades.

(3) A person shall not also be digqualified under clause (¢) or
Clause (fi Or E:Tijl)-'.‘-if"‘.(‘.i_iﬂﬂ (1) nr hp i'h“““ I":‘"'l f hﬂ?ﬁ ﬂ_‘ﬁ:g ghnrﬁ or interm in

any incorporated company whieh hias any share or interest in any contract

or eniployment with by or on bebi 10 08 thy Poard, by reason only of his
boing a share-holder of «uch eonppany:

Provided that sueli paraon disclozes to the Gover ment the nature
and extent of tho shares halel Ly L,

Rreplanation.—TFar the purpases of clanse (4Y of =ub-saction (1), the

Cheie o 0 o M issg’onr ghall not be
Adeosiawd 1o be oo o ear or eervant under the Board.

8, Remuncrationtothe Clhaivipan ond members.—(1) The Chairman
shall be paid sunch reveimeration and allowances as wmay, from time to
time, be fized by the Govern o,

(2) E\TQT}? T“;":(‘.“:r"a}"mr F-'_f's"n I‘f‘:"t'*"l"i;“"l‘ F-‘.‘-}f‘}} ﬂ“!"’l‘ﬂ"’[ﬂ{"_ﬁﬂ 149 TTJ&F be ﬁ‘xed
by the Government N

(53 The allowances to the yee-bers nad the rnuneration to the
Chairman shall be paid from (he thed o f the Doard.

O. Lenve of absence foy the Clhairman and appointment of an acting

Chairman.~—(1} T e Governnent o froom tinie to tie, grant to the

Chairman such lenva s 5 ooy e o= hle under the rules.

(2) Whenever thern ic a tonporary vaeaney in the of lice of the
Chairman, ths Goavernment vvav appsonl a perzon to act as Chairman
during the period of such vacaney and <ba11 pag to such person such re-

ml.l.n(‘rﬂiiﬁn .'I-nrl ﬂ.llﬂ*ﬂ;\*;nwrﬁf-! At AV lun'fi‘;:“-a! 'hf i_hmn. Th(’! porson 80

aprointed vhall ba dee: el for all priwees of thin Act to be the
Chudrman,
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10. Vacancy of a member.—If a member :

(@)  becomes subject to any of the disqualifications mentioned in
section 7,

(b) tenders his resignation in writing to the Government and the
sarae is accepted, or

(¢) ir abrent without the permnission of the Board from three con-
secutive meetings of the Board,

he shall cease to be a member, from such date as the Government may declare.

11. Vacancy to be filled as early as practicable.—Any vacancy of the
Chairran or a member of the Board shall be filled in as early as practicable
and the term of ruch appointn ent shall be for the remainder of the term

of the Chairman or the men.ber as the case may be:

Provided that during any such vacancy, the continuing members
may act, as if no vacancy had o~ curred.

12.  Proceedings presumed to be good and valid.—No disqualification
of or defect in the appointment of any person acting as Chairman or a
member of the Board shall be deemned to vitiate any act or proceeding ot
the Board. if snch act or nroceeding is otherwise in accordance with the
provisions of this Act,

13. Temporary absence of members.—I1f any member of the Board
other than the Chairman is by infimnity or otherwiso rendered toniporarily
incapable of carrying out his duties or is absent on leave or otherwise not
involving the vacation of his appointinent, the State Government may
appoint another person to officiate for him and carry out his functions
under this Aot or any rule or regulation made thereunder.

14. Appointment of officers and servants and creation of posts.—(1)
The Roard shall have a Housing Commissioner, an Arch’tect, a Secretary, a
Chief Accounts Officer and such other officers and servants as the Board
may consider necessary for the efficient performance of its functione.

(2) The appointments of the Housing Cormmissioner, Secretary
and Chief Accounts Offiear <hall be made by the Board. subject to the
previous apnroval of the State Governn-ent and the appointnents of other
officers and servants of the Board shall be made by the Board:

Provided that the Roard chall not appoint any officer in the scale of
pay the maximum of which excreda one thousand and two hundred rupees
a month, without obtaining the previous sanction of the State Government.

(3) The Board shall have power to create any post on its estabs
lishment: -

6.
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Provided that no new post, the scale of pay of which exceeds one
thousand and two hundred rupees per month shall be created by the
Board, without the previous sanction of the State Governmont.

15. Conditions of service of officers and servants.—The remuneration
and othor conditions of service of the Housing Commissioner, Sécretary,
Chief Accounts Officer snd other officers and servants of the Boanrd shall
be such as may be determiued by regulations.

16. Provident Fund.—(1) The State Government shall establish a
rovident fund for the Hcusing Conuuissioner, Secretary, Chief Accounts
fficer and other officers and servants of the Board and such provident

fund shall be deemed to be a Governii ent Provident Fund for the p

of the Provident Funds Act, 1925 (Central Act XIX of 1925), notwith-
standing anything contained in section 8 thereof and such fund may be
adninistered by such officers of the State Government, or of the Board,
a8 tho State Governmoent may specily in that behalf,

(2) The Board shall, in respect of each of its enployees who ie a
subscriber to the said fund, pay into the said fund such portion of the
contribution in such manner as the State Government may, from time
to time, deteruine.

17. Prepuration and maintenance of schedule of establishment.—Before
the first day of May of every yvear, the Board shall prepare and maintain
a schedulo of establishment as on the first day of April of that year
showing—

(1) the number, designations and grades and scales of pay of the
officers and servants (other than the employees who are paid by
the day or whose pay is charged to any temporary work), whom it
considers necessary and proper to employ for the purposes of
this Act;

(1) the amount and nature of tho salary, fees and allowances.to be
paid by the Board to each such officer or servant; and

(44i) the amount to be paid by the Board towards leave salary, pension,
provident fund or any other purpose in respect of each such
officer or servant.

18. General disqualification of all officers and servants.—~No person who
has direotly or indirectly by himself or his partner or agent any share or
interest in any contract, by or on behalf of the Board, or in any employment
under, by or on behalf of the Board otherwise than as an offi.er or servant
thereof, shall become ¢r remain an officer or servant of the Board,

19. Appointmen! of Committees.—(1) Subject to any rules made in
this behalf, the Board may from time to time appoint one or more Commit-
tees for the purpose of securing the efficient discharge of its functions,
and in particular for the purpose of securing that the said functions are
discharged with due regard to the circuinstances and requirements of
particular local areas
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(2) Any Cowmiibee appointed under sub-section (1) shall meet
to discharge the functions assicued 1o 1t in such manner as may be directed
by the Board.

Conduct ol Business.
20. Mecetings of the Docrd.—1he Board shall wieet and shall from
time to tinie rake such arran; cneals with respect to the day, tine, notice,

manageinent and wdjourninent ol o osectnzs as b thids fit,  subject
Lo tho following provuiois, wauely —

@) an ordinary mceting sl be held onee v every two months;
(b) the ChatiiaawL inay, wuciever bofphinks 1it, call special mectings;

/

in his absence, by any wonbee chosen by tie moeeling to preside
for tho occasion:

() every moeting hall be presided orer by s Chalrman  and

i 1

(d) ail qu&tmv; at any u w-n.;{ shatl ha deshilad b‘? spajority of
the oo bors PO aiad d e 2 S F o ﬁ.wi 1h(" DETrsSon
presiding :-,..m hmu and sxercon oosscond or easling vote: and

i e e B
-

(e) thL Il_th_l.L o3 Ol f:ii i L OUUU abnas lil Gachy 1.0 'LLlU (51 Luu].] lJ@ rb{ml‘dud
I & book 0 be mmmm for the purpose.

21. Temporariy clssociali w of persons with Dowrd jJor particular pur-
pose.~(1) The DBoard uay associate with itsell, any person whose
assistance or advico it may desiro tor carryy into effcet any of the pro-
visions of this A.t:

Provided that the nuiuber of persous so associated shall not bo niore
than three.

(2) A person associated with the Board undoer sub-section (1) for
any purpose shall have tho right to take part in tho delibeiations of the
Board relevant to that purpose, but shall not have the right to vote,.

(3) The State Govermwent may, by ou.lu d{_,pate its represcnte~
tives to attend any meeting of tho Bmml and to take part in tho dolibe-
rations of the Board, on such itoms or subjects as the bmt&‘- Govermment
may specify, but such represciztatives shall nobt have the right to vote.

22. Power to make contracis.—1Tho Board may enter into and por.
form all such contracts as it nay consider nocessary or expedient for

carrying out any of the purposes ol tiug AL,

23. EBxecution of contract.—(1) Ivery contract shall bo mado on
behalf of the Board by the Chainuan;

Provided that:—

(@) no contract involving an expenditure of rupees ten lacs and more
shall be made without the previous sanction of the State Govern-
ment; and

O
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(b) no contract involving an expenditure of five thousand rupees
and more shall, subject to clause (2) above, be made without
the previous sanction of the Board.

(2) Sub-section (1) shall epply to every variation or abandonment
of a contract or estiimute as well as to an original contract or estimate.

2%4. Delegation of Doard's power Lo sanchon contracts . —-Subject to any
rule which the State Go ernnent nsay make in this behalf, the Board
may by order dircct thut the power conferred on it under section 23 to

ganction a contract shall e exercised by the Housing Commissioner or
any othr officer -pecified L) it in the order.

5.  Further pmi}i,sions us to cveculion of .*uimt-fa{:r.'&.--(l) EVGI‘Y contract
by the Chairman on behall ot the Poard ~hull, subject to the provisjions
of this section, be entered into i such maunuer and form as may be pres-
cribed.

(2) A contract not executed as provided in this section and the
ruvles made thereunder shall not be binding on the Board.

CHAPTER I1I
Housing Schemus.

98. Powers and duties of the Board to undertake Housing Schemes.—
(1) Subject to the provisicns of this Aecl and subject to the con-
trol of the State Government, the Board may, from time to time incur
expenditure anc underteke works i any area in which this Act is in
force for the framing and oxecution of such housing Schemes as it may
consider necessary.

(2) The Housing Scheme may be of one of the following types,
or combination of any two or niore of such types or of any special features
hercof, namely:—

(@) & houso accommodation scheme with special emphasis for the
soheduled castes, selieduled tribes (t.d otlier evonvmically buckward classes;

(b) a rebuilding scheie;

(¢) a rehousing or rohabilitation gcheme;

(d) a ecity or town or villare expansion schems;

(») @ commercitl or ¢d am»cial cam-rosid mtial schome;
an Urlan Reicwal schome 1Licludeing of Slum Cl araunce or
Sl.n:n Impro;euient ;"’-ciu-mrs;

(9) a Subsi'is'd Ind: trial Housing scheme; r

(h) any othe: schoum s wich 1he approval of the State Government.

(3) The State Government may, onsuch termms and conditions as
it may think {it to i pose, cntrust to the Board the framing and execution
of any housing schenie whether provided for by this Act or not,
and the Board shall thercupon undertake the framing and execution
of such scheme as if it had been provided for by this Act,
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(4) The Board may, on such terims and conditions as may be agreed
upon and with the provious approval of the Stato Governmont, &L_* OVOr
for execution any housing schene on behall of a local ai,llhnnt,y or co-
operative society or on behall of an eniployer when the housos are to bhe
built mainly for the residence ot his e:nployees, and the Board shall exceute
such scheme as if it had been provided for by this Act,

27. Bun on new constructions or wdditions or alterations in the proposcd
scheme area.—The Board shall, as soon as it frames and decides to execute
any scheme either at its own mstance or at the instance of the State
Governnment or a local authority, the State Government way, at the re-
quest of the Board, publish a notification in the Official Gazette glving
particulars and H[H‘L*lf!t‘dll(ﬂl% ol the schewo and declaring that the Board

has decided to franie and execute the scheme togother with a notice inviting
every person interested to sec the detailed pldll‘-‘ and speeifications of tho
schemie in the office of the Board on any working day within one month
of the publication of the notice, and upon such pul_wllentmﬂ of such noti-
fication together with the notice as aforesaid, no person shall make any
new construction in the area covered by the scheme or make any additions
or alterations In any exizting structure in the schene arvea without the
written pormiission ol the  Board.

28 Matters fo e provided for by housing schemes —Notwithstanding
anvthine contained in any other law tor the &y e being in foree,
a houzing scheie nav provide for all or anv ol the (olewing o atters,
naniely:—

(@) the acquisition by purehase, exchange or otherwise ol any pro-
perty necessary for or affeeted by the exceution of the schene,

(b) the laymy or re-laying out of any land comprised n the schoine,

(¢) the distribution or redistribution of site belonging to owners ol
prperty comprised in the scheme;

(d) the closure or deolition of dwellings or portions of  dwoellings
unfit  for hwran  habitation;

(e) the deiolition of obstructive buildings or portions of buildings,
(f) the construction and reconstruction of buildings;

(9) the sale, lotting or exchange of any property comprised in the
scheme;

(k) the construction and alteration of streets and back lanes:

(v) the formation of a reconstituted plot by the alterations of the
boundaries of an original plo’;

(7) the allotment of a plot to any «wner dispossessed of his land in
turtherence of the housing - chome;

(k) the transter of ownership of a plot fromi once person to another;

10
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() the reconstitu'ion of two or nore plots belonging to different
persons into one plot without changing their boundaries and
making them joint property with the consent of the owners of
the original plots;

(im) the provision of draining, water-supply and lighting of the
arca included in the schen.e;

(n) the provision of parks, playving-fields and open spaces for the
benefit of any area coniprised in the schen e or any adjoining
areas, and the enlargen ent of existing parks, playing-fields, open
spaces and approaches;

(0) the reclamation or reservation of lands for n arkets, gardens,
playing-fields, schools, dispansaries, hospitals and other ameni-
ties in the scheme;

(p) the letting out, managen ent and use, of the Board premises;

(¢) the provision of sanitary arrangenients required for the area
con priscd in the schen e, inchnding the conservation of, and
prevention of any injury or contamination to reverse or other
sources and n.eans of water-supply;

() the provision of acconmodation for any class of inhabitants;
() the advance of money for the purpose of the schewme;

(/) the provision of facilities for eonim unication and transport;

(u) tlre collection of such infern aticn and  statistics as ray be
necessary for the purposes of this Act;

() any other matter for which, in the opinion of the State Govern-
ment, 1t 18 expedient to make provision with a view to provide
housing accommodation and to the iniproven:ent or development
of any area comprised in the schen ¢ or any adjoining area or
the general efficiency of the schene.

Faplanation. —For1the purposes of this section, the State Govern-
nment nmay. on the recon n.endation of the Board, by notification in the
Official Gazette, specify such area surrounding or adjoining the area
mcluded i a housing sehen.e to be the adjoining area.

29, Sulmission of budgel to Board.—(1) The Chairn an shall, at a
epecial noeeting to be held in the month of JJ i uaryv in each year, lay
belore the Board, a budget of the Board, for the next year.

(2) Every such budget shall be prepared in such form as may be
prescribed and shall niake provision for:

() the housing schemes which the Board proposes to execute whether
m part or whole during the noext yoar,

11
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(1) the due fulfilment of all the liabilities of tho Board, and

(1¢2) the efficient adn inistration of this Act and shall contain
a statement showing the estin ated receipts, and expenditure
on capital and revenue accounts for the next year, and such
other particulars as may bhe prescribed.

30. Board’s sanction to budget.—The Board shall consider the budgot
laid before it under the last preceding section and sanction it with or
without modifications.

31. Submission of sanctioned budget to State Government for approval.—
(1) Every budget sanctioned by the Board under the last preceding
section shall be subv itted to the State Govermment for approval,
Within two nonths of the receipt of the budget, the State Govern-
ment may approve the budeet ag sancticned' by the Board or return it to
the Board for making such  medifications  therein as the  State
Governn.ent n.ay decn, fif.

(2) Where a budzet is returned to the Board by the State
Government for making any maodifications therein, the Board shall forth-
with make such nodifications and subn it the budget as so wodilied to

1

the State Governinent, which mav then approve it.

32. Supplementary budget —The Cheiran niay, at any thue during
the yee * for which a budget has been approved by the State Government,
lay before the Board & supplencentary budeet and the provisions "ot
sections 28, 29, 30 and 21 slall apply to such supplew.cntary budeet,

33. Publication and execution of Lowsing schemes—Alter the budget
i8 approved by the State Govermmment, the Board shall canse the housing
schen:es, in respect of which provision is.ade in the hudyget, to be publi-
shed in the Official Gazctte in such 1wanner as may be prescribed and
proceed to execute the scl.cu.es.

34. Variation of honsing schemes.—The Boerd may at auy time vary
any housing schemes or any part thereof inclhided in the budget approved
by the State Government:

o -

Provided that no asuch variation shall be nade if it involves an expen-
diture in excess of 10 per cent. of the amount as included in the budget
approved by the State Governivent for the execution of any housing
scheme or if it affects the scope or purposoe of such scheiue.

35. Transfer to the Boord for purposes of housing scheme of lund vested
in a local authority.—(1) Whenever any street, square or cther Jand, or
any part thereof, situated in any area of & local authority and v sted mn
8 local authority is reguired for the purposes of any housing Scheme
included in the budeet anproved by the State Covernnent, the Board
shall give notice to the local anthority concerned to trausfer to it the
required street, square or other land, or any parc thercof as the case
may be.

(2) Where the lcea!l authority concurs, such stree¢, square ov
other land, or part thereof, shall vest in the Board.

12



wim 4 (%) SR -3, WS 18, 1970 37

L R

(3) Where there is any dispute, the matter shall be referred to
the State Governmient. The State Governmient shall, after hearing the

local authoritv concerned, decide the matter. The decision of the State
Government shall be final. If the State Government decides that such

streot, square, land, or part thercof, shall vest in the Board, it shall vest
eccordingly.

(4) The vesting of street, square, land or a part thereof under
sub-<cction (2) or (3) of the section shall he notified in the Official Gazette.

e

(5) Nothing in this section shall affect tho duties and obligations
of the local authority in respect of such street, square or land and the
local authority concerned shiall be liable to render all the municipal services

usually provided by it 1 theland vested in the Board under this section
notwithstanding such vesting,

36, Power of Bourd to turn or close public street vested in it.—(1) The
Board may turn, divert, discontinue the public use of, or permanently
close, any public street or a part thereof vested in it.

(2) Whenever the Poard discontinues the public use of, or per-
manently closes, any public gtrect or eny part thereof, vested in it, it
shall, as far as precticable, provide son e ofher reasonable n.eans of access

to bo substituted in Hew of the use, by thoso entiticd, of the street or part
thereot.

(3) When anv publie street vested in the Board is permmanently

closed under sub-section (1), the Board may sell or leasc 30 niuch of the
saae a8 1s no longer required,

37. Vesting in local authority of ctreets laid out or altered and open

space provided by the Roard wnder nowsing scheme.—(1) Whenever the
State Governmment is satistied—

(@) that ony street laid out or altered by the Board has been duly
levelled, paved, uetalled, flagged, channelled, =ewered and

drained as required for any housing schemes approved by the
State Governinent under section 31

(b) that such lan ps, lamp-posts and other apparatus as the local
authority concerned considers necessary for the lighting of such

street and as ought to be provided by the Board bave been so
provided; and

(¢) that water and other sanitary conveniences have been duly
provided in sueh street, 1t 1ay declare the street to be a public
street, and the street shall thereupon vest in the local authority
concerned and shall thenceforth be maintained kept in repair,
ighted and cleaned by the local authority concerned.

() When any open space for purposes of ventilation or recreation
has been provided by the Board in executing any housing scheme, the

Board may at its option by resnlaticn transfer such open space to the

13
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local authority concerned on con pletion of the schen.e and thereupon
such open space shall vest in, and be maintained at the expense of the

local authority:

Provided that the local authority may require the Board before any
such open space is so transferred to enclose, level, tutf, drain and lay-out
such space and provide foot-paths therein, and if necessary, to provide
lan:ps and other apparatus for lighting it.

(3) If any difference of opinion arises between the Board and
local authorities in respect of any iatter referred to in the foregoing
provisions of this section, the matter shall be referred to the State Govern-

ment whose decision the;eon shall be final.

38. Ofler dutics of the Board.—(1) Tt shall be the duty of the Board
to take necessa’y measures to niaintain, allot, lease and otherwise use the
Board premises and to collect 1ents, compensation and damages in 1espect

the: eof.
(2) The BO&F{] nay,—

(¢) provide technical advice to the State Governn ent and scrutinizo
projects under housing schenies in the area to which this Act
extends when required by the State Government to do so;

(11) undertake resoarch on various problems connected with housing
in general and find out in particular the cconomical methods
of constructing houses suited to local conditions;

(i2¢) undertake coniprehensive surveys of problews of housing; and

(iv) do all things for—

(a) unification, simplification and standardisation of buillding
materinle;

(L, encouraging pre-fabrication and wass production of house
con ponents;

(¢) organising or undortaking tho production of buillding nate-
rials for roesidential or non-residential houses; and

() securing a steady and sulficiont supply of worlanen traindd
in tha work of constrnetion of buildings,

39.  Power to excinpl selomes from provisions of eections 29 (o 34.—"The
State Governn:ent may by coneral or special order published o the
Off‘cial Gazette, exen.pt any houcing schemo undertaken by the Board
from all or any of the pravisions of scetions 29 to 34 (both inclusive) sub-
ject to such conditions, if any, as it may impose or may direct that any
such provision shall apply to such scheine with such wmodifications as may
ha specified in the order.

14
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CHAPTER LV

Finance, Accounts and Audit.
40. Board’s Fund.— (1) The Board shall have its own fund.

(2) The Board may accept grants, subveintions, donations and
gifes from the Ceniral or State Govermenr or a local quthority or any
Individual or body. whether incorporated or not for all or any of the
purposes of this Act.

(3) The State Government may every year make a grant to the
Board of ¢ sum equivalent to the administrative experses of the Board:

Promded that the amount of such grant may Le reduced or
discontinued to the extent the financial position of the Board warrants.

(4) All moneys received by or on behalf of the Board by virtue
of this Act, all proceeds of land or any other kind of proverty sold
by the Board, all rents and all interest, profits and other moneys
accruing to the Board shall constitute the fund of the Board.

(5) Except as otherwise directed by the State Government, all
moneys and receipts specified in the foregoing provisions and forming
part of the fund of the Board shall be deposited in the Reserve Bank of
Indic or in any Natlionalised Bank or other scheduled Bank, invested
i such securities as may be approved by the State Government.

(6) Such account shall be operated wupon by such officers as
may be authorised by the Board.

41.  Application of the Fund.—All property, fund and all other assets
vesting In the Board shall be held and applied by it, subject to the pro-
visions and for the purposes of this Aect.

42. Fxpenditure in case of wrgency.—(1) Where in the ¢ pinion of the
Board, circunistances of extrene urgeney have arisen, it shall be lawful
for the Board to make n any year.—

)

(@) recurring oxpenditure not excoeding twenty-five thousand
rupces, and

(h)  non-rocurring exponditure not oxceoding ono lac of rupees.

(2) Where any sum is expended under circunistances of extreme
ucgency as provided in sub-section (1), a report thereof indicating the
sourco from which it is proposed to meet tho expenditure shall be made
by the Board as soon as practicable fo the State Governnient.,

43.  Subventions and loans to the Board.—(1) The State Government
may from time to timo make subventions to the Board for the purposes

of this Aer on such terms and conditions as the State Government
may clotermine.

19
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(2) The State Government may from time to time advance loans
to the Board on such terms and conditions not inconsistent with the pro-
visions of this Act as the State Governnient may determine.

44. Power of Board to Borrow.——(1) The Board may, from time to time
with the previous sanction of the State Governmient and subject to the
provigions of this Aect and to such econditions as nmay be prescribed
in this behalf, borrow any smin required {or the purposes of this Act.

(2) The rules n.ade by the State Government for the purposes of
this saction may empowor the Board to borrow hy the issue of debentures
and to make arrang ments with bankers or tho Lile Insuranco Corporation

of India. s

(3) Al debentures issued by the Board ghall be in such form as
the Board, with the sanction of the State Government mnay, from tinie to
time, deterniine.

(4 Every debenture shall be signed by the Chairman and one
other member of the Board.

(5) Loans borrowed and debentures issued under this section
may be guaranteed by the State Government as to the repayment of
principal and the paynient of interest at such rate ag may be fixed by
the State Government.

45. Accounts and audit.~(1) The Board shell causo to be maintained
proper books of accounts and such other books az the rules may require
and shall prepare in accordaces with the rules an annual statement of
accounts.

(2) The Housing Board accounts shull, from time to time,onco in every
year be audited by the Examiner of Local Fund Audit in accordance with
the provisions of the Rajasthan Local Fund Audit Aet, 1954 (Rajasthan

Act 28 of 1054).

(3) As soon as the accounts of the Board have been audived, the
Board shall send a copy thereof togother with a copy of the report of the
auditor thereon to the State Government and shall cause the accounts
to be published in the prescribed manner and placo copics thereof on sale

at & reasonable price.

(4) The Board shall conply with such directivns as  the State
Government may, after perusal of the report of auditor, think {1t to 1ssue.

48. Concurrent and special audit of accounts.—-(1); Notwithstanding
anything contained in scction 45, the State Governuient may order that
there shall be a concurrent audit of the accounts of the Board by such
person as it thinks fit. The dtato Government may also direct a special
audit to be made by such porson as it thinks fit of the accounts of the
Board relating to any particular transaction or a class or series of tran-

sactions or to a partioular period.

16
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(2) When an order is made under sub-section (1), the Board shall
present or cause to be presented for audit such accounts and shall furnish
to the person appointed under sub-section (1) such information as the
said person may require for the purpose of audit and remedy or cause to
be remedied the defects pointed out by such person, unless they are
condoned by the State Government.

CHAPTER V
Miscellaneous.

47. Reports.—The Board shall, before such date and in such forn
and at such intervals as may be prescribed, submit to the State Government
a report on such matters as may be prescribed.

(2) The State Government shall, as soon as may be, cause the
repor. submitted by the Board to be laid before the House of the
State Le :slature |

48. Other statements and returns.—1he Board shall also submit to the
State Governnient such statistics, returns, particulars, statements, do-
cuments or papers 1n regard to any proposed or existing scheme or relating
to any matter or proceedings connected with the working of the Board
at such times and in such form and manner as may be prescribed or as the
State Government may from time to time direct.

4. Power of entry.—~The Chairman or any person either generally
or specially authorised by the Chairman in this behalf may, with or without
assistants or workimen, enter into or upon any land, in order—

(@) to make any lnspection, survey, mctasurement, valuation or
Inquiry;
(b) to take levels;

(¢) to dig or bore into the sub-soil;
(d) to set boundaries and intended lines of work:

(¢) to make such levels, boundaries and lines of works and cutting
trenches; or

(f) to do any other thing,

whenever it is necessary to do so for any of the purposes of this Act or
any rules made or scheme sanctioned thereunder:

Provided that,—
(/) no such entry shall be made between sunset and sunrise;

(¢¢) no dwelling house and no public building which is used as a
dwelling place, shall be so entered, unless with the consent of
the occupier thereot and without giving the said occupier at least
twenty-four hours previous written notice of the intention to
make such entry;

(11¢) sufficient notice shall in every instance be given, even when any
premises may otherwise be entered without notice, to enable the

17
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inmates of any apartment appropriated to females to remove
themselves to some part of the premises where their privacy
wmay not be disturbed; and

(sv) due regard shall always be had, so far as may be compatible
with the exigencies of the purpose for which the entry is made,
to the social and religious usages of the occupants of the premises

entered.

50. Notice of suit against Board.—No person shall commence any
suit against the Board or against any officer or servant of the Board or any
person acting under the orders of the Board, for anything done or pur-
perting to have been donein pursuance of this  Act, without giving
to the Board, officer or servant or person two months previovs notice
in writing of the intended suit and of the cause theveof, nor after six
months from the date of the act complained of.

51. Valuation of assets and liabilities of the Board.—The Board shall
at the end of every five years have a valuation of its assets and liabilities
made by & valuer appointed with the approval of the State Government.

Provided that it shall be opcn to the State Government to direct
s valuation {0 be made at any time it may consider necessary.

52. Power to make rules.—(1) The State Government may, by noti-
fication in the Official Gazette make rules for carrying out the purposes
of this Act.

¢) In particular and without prejudice to the generality of the
foregoing power such rules may be made for all or any of the following

purposes, namely i—

(@) the allowances of members and remuneration and conditions
of service of the Chairman;

(b) the rates of subscriptions and contributions and other conditions
of the provident fund established under section 16;

(¢) the manner and form in which contracts shall be enterod into
under section 25;

(d) the form of the annual budget to be laid before the Board under
section 29 and the other particulars to be contained therein;:

(¢) the manner of publication of housing schemes included in the
budget under section 33}

(f) the conditions subject to which the Board may borrow any gum
under section 44;

(g) the manner of preparation, maintenance and publication of
accounts under section 45;

18
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(#) the date before which, the form in which, the interval at whic!.
and the matters on which reports shall be submitted wundw:
section 47,

(#) the time at which and the form and manner in which statistics
returns, particulars, statements docun. ents and papers shall be
subn itted under section 48;

(j) the manner in which the Board shall be supersoded and re-
constituted under section 61; and

(k) any other matter which 18 or may be prescribed wnder this
Act,

(3) All rules ;nade wunder this Act shall be laid as soon as
may be after they are so made, before the House of the State Legislature,
while it is in session, for a period of not less than 14 days which may be
comprised in one session or in two successi_ve sesgions and, if before the
expiry of the session in which they are so laid or of the session immediately
following, the House of the State Legislature n:akes any n.odification in
any of such rules or resolves that any such rule should not be n ade, such
cule shall thereafter have etfect only in such modified form or be of no
offect, as the case may, so however that any such modification or annul-
ment shall be without prejudices to the validity of anything previously
done thereunder.

53. Power to make regulations.—(1) The Board n.ay, from time to
time, with the previous sanction of the _State Govirnnent, make regule.-
tions consistent with this Aclt and with any rules made under this
Aot—

(@) for the management and use of buildings constructed under
any housing schene;

(0) the principles to be followed I allotn ent of tenements and
. __premises;

(¢) the remuneration and conditions of service of the Housi
Commissionex, and other officers and servants of the Board under
section 15,

(d) for regulating its procedure and the disposal of its business.

(2) If it appears to the State Government that it is necessary or
desirable for carrying out the purposes of this Aet to make any
regulation in regpect of n atters rpecified in  sub-section (1) or to amend
any regulation n ade under that sub-section, it n.ay call upon the Board
to n.ake such regulation or an.endment within such tin.e as it may specify.
If the Board fails to n.ake such regulation or amendn.ent within the time
specified, the State Governn ent n.ay itself n ake such regulation or am-
endn.ent and the regulation or the an endn.ent so n.ade shall be deep.ed
to have been n.ade by the Board under sub-section (1).
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64. Power to muke bye-laws.—(1) The DBoardmay make bye-laws,
uot inconsistaut with this Act which may be necessary or expcdient
for the purpose of carrying out its duties and functions under this Act

(2) A bye-law made under this section may provide that a
contravention thereof shall be an offence.

(3) A bye-law made under this section may provide for any matter
covered by a bye-law marde under the Rajasthan Municipalities Act, 1959
(Act 38 of 1959) and on publication of such bye-law, any bye-law made
under section 90 of the Rajasthan Municipalites Act, 1959, shall cease
to have effect as respects the matters covered by the bye-law made
under this section, in the area where such bye-law shall apply.

(4) No bye-law n:ade by the Board Bh'al,ll come into torce until 1t
has been confirmed by the S ate Government with or without modification.

5) All bye-laws niade under this section shall be published in th,
Official Gazette.

655. Penalty for contravention of bye-laws.—Whoever contravenos
& bye-law made under section 54 shall, on conviction, be puuished with
imprisonment for a term which may extend to six months or with fine
which may extend to one thousand rupees or with both.

66. Penalty for obstructing.—If any person—

(@) obstructs, or molests any person with whom the Board has
entered into a contract, in the performance or execution by such
person of his duty or of anything which he 18 empowered or
roquired to do under this Aet, or

(b) removes any mark set up for the purpose of indicating any level
or direction necessary to the execution of works authorised
under this Act,

he shall, on conviction, be punished with imprisonnment for a term which
may extend to three months or with fine which may extend to five hundred
rupees or with both.

57. Authority for prosecubion.—Unless otherwise oxpressly provided,
no Court shall take cognisance of any offence punishable under this Act
except on the complaint of, or upon information received from,

the Board or some person-authorised by the Board by a general or special
order in this behalf.

58. Members, officers and servants of the Board to be public servants.—
All members, officers and servants of the Board shall be deemed, when
acting or purporting to act in pursuance of any of the provisions of this
Act, to be public servants within the meaning of section 21 of the
Indian Penal Code (Central Act 45 of 1860).

_59. FProtection of action taken wunder this Act.—No suit, prose-
cution or sther legal proceeding shall lie against any person for anything
which 1s 1n good faith done or purported to be done under this Act.

20
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60. Government’s power to give directions to the Board.—The Stats
Government may give the Board such dircetions as in its opinion are
necessaly or expedient for carrying out the purposes of this A-t,
and it shall be the duty of the Board to comply with sach directions.

81. Default tn performance of duty.—(1) If the State Government is
satisfied that the Board has made default in performing any duty imposed

on it by or under this Act, it may fix a period for the performance
ef that duty.

{2) If in the opinion of the State Governmeont the Board fails op
neglects to perform such duty within the poriod so fixed for its perfor
mance, it shall be lawful for the State Government notwithstanding any-
thing contained in section 6, tuv supersede and reconstitute the Board ip
the prescribed manner.

(3) After the supersession of the Board and until it is revonstituted,
the powers, duties and functions of the Board undsr this Ast shall be
carried on by the State Government or by such officer or officers as the
State Government may appoint for this purpose.

62. Dissolution of the Board.—(1) The State Government may, b
notification in the Official Gazette, doclare that with effect from suc%
date a8 may be specified in the notification, the Board shall b= dissolved.

(2) With effect fron the date spacified in the notification under
sub-section (1)—

(@) all properties, funds and dues which are vested in or realizable
by the Board shall vest in and be realizable by the State
Governmant,

(b) all liabilities enforceable against the Board shall be enforceables
against the State Government to the extent of the properties,
funds and dues vested in and realized by the State Government.

(3) Nothing in this soction shall affect the liability of the State
Government in respoct of loans or debenturea guaranteed under sub-seo-
sion (5) of section 44.

63. Repeal and Savings.—(1) The Rajasthan Housinz Board Ordinance,
1970 (Rajasthan Ordinance 3 of 1970) is hereby repealed.

(2) Notwithstanding such repeal, anything done or deemed te
have been done or any action taken or deemed to have been taken in the
gxercise of any power conferred by or under the said Ordinance, shall be

deemed to have been done or taken in the exercise of the powers conferred
by or unier this Act.

T T ATE,
Secrebary tothe G vernment
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No. F. 2(14)Vidhi/2/2020.- The following Act of the Rajasthan State Legislature
which received the assent of the Governor on the 14™ day of April, 2020 is hereby published
for general information:-

THE RAJASTHAN HOUSING BOARD (AMENDMENT) ACT, 2020
(Act No. 12 of 2020)
(Received the assent of the Governor on the 14" day of April, 2020)
An

Act
further to amend the Rajasthan Housing Board Act, 1970.

Be it enacted by the Rajasthan State Legislature in the Seventy-first Year of the
Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Rajasthan
Housing Board (Amendment) Act, 2020.

(2) It shall come into force at once.

2. Insertion of new sections 51-A, 51-B and 51-C, Rajasthan Act No. 4 of 1970.-
After the existing section 51 and before the existing section 52 of the Rajasthan Housing
Board Act, 1970 (Act No. 4 of 1970), hereinafter referred to as the principal Act, the
following new sections shall be inserted, namely:-

"51-A. Recovery of sum due to the Board as arrears of land revenue.-
Where any sum in respect of any premises or property payable to the Board, whether
under any agreement, express or implied or otherwise, howsoever, is not paid on or
before the due date into the office of the Board or to a person authorized by the Board,
it shall be recovered as the arrears of land revenue, by the Board or the officer
authorized on the behalf by it, in the manner as provided in the Rajasthan Land
Revenue Act, 1956 (Act No. 15 of 1956) and rules made thereunder, from the person
in default.

51-B. Encroachment or obstruction upon premises or property belonging
to the Board.- (1) Whoever makes any encroachment on any premises or property
which belongs to or vests in the Board shall, on conviction, be punished with simple
imprisonment which shall not be less than three months but which may extend to
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three years and with fine which shall not be less than thirty thousand rupees but which
may extend to fifty thousand rupees:

Provided that the court may for any adequate or special reasons to be
mentioned in the judgment impose a sentence of imprisonment for a term of less than
three months.

(2) Whoever makes even temporary obstruction without prior permission of
the Board in the way, shall, on conviction, be punished with simple imprisonment
which may extend to one month or with fine which may extend to five thousand
rupees or with both.

(3) The Board or any officer authorized by it in this behalf shall have power to
remove any such obstruction or encroachment and the expenses of such removal shall
be paid by the person who has caused the said obstruction or encroachment.

(4) Notwithstanding anything contained in the foregoing provisions, after
obtaining prior permission of the State Government, the Board or the officer
authorized by it in this behalf shall, in addition to the action taken as provided in this
section, also have power to seize or attach any property and vehicles found on the
premises or property referred to in this section or, as the case may be, attached to such
premises or property or permanently fastened to anything attached to such premises or

property.

(5) Where any property is seized or attached by an officer authorized by the
Board, he shall immediately make a report of such seizure or attachment to the Board.

(6) Where any property is seized or attached under sub-section (4), the Board
may order confiscation of such property.

(7) No order for confiscating a property shall be made under sub-section (6)
unless the owner of such property or the person from whom it is seized or attached is
given-

(@) a notice in writing, informing him of the grounds on which it is
proposed to confiscate the property;

(b) an opportunity of making a representation in writing within a
maximum period of seven days against the grounds of confiscation;
and

(c) a reasonable opportunity of being heard in the matter.

(8) The order of any confiscation and removal of encroachment under this
section shall not prevent the infliction of any punishment to which the person affected
thereby is liable under this Act.

(9) Any person aggrieved by an order made by the Board under this section
may within one month from the date of the communication to him of such order,
appeal against it to the State Government.

(10) On such appeal the State Government, after giving an opportunity to the
appellant and the respondent to be heard, direct the order to be stayed pending
disposal of the appeal, or may modify, alter or annul the order and make any further
orders that may be just.

(11) Whenever any property is seized or attached pending confiscation under
this section, the Board or the State Government shall have, and notwithstanding
anything to the contrary contained in any other law for the time being in force, any
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other court, tribunal or other authority shall not have jurisdiction to make orders with
regard to the possession, delivery, disposal, release or distribution of such property.

(12) Where any person is prosecuted of an offence under sub-section (1) or
sub-section (2), the burden of proving that he has not committed the offence shall be
on him.

(13) Whoever, being an employee of the Board, or being on deputation with
the Board from any department of the Government, specifically entrusted with the
duty to remove or to stop or to prevent the encroachment or obstruction, himself
encroaches or helps others to encroach, or willfully or knowingly, neglects or
deliberately omits to remove or stop or prevent such encroachment or obstruction
shall, on conviction, be punished with imprisonment for a term which shall not be less
than three months but which may extend to three years or with fine which may extend
to thirty thousand rupees or with both:

Provided that no court shall take cognizance against such employee for the
offence punishable under this sub-section except with the previous sanction of the
Board.

(14) No investigation of an offence under this section shall be made by an
officer below the rank of the Inspector of Police. However, such investigation shall be
completed and report shall be filed in the court within the period of three months from
the date of filing First Information Report on behalf of the Board by the Housing
Commissioner or the official authorized by him.

(15) It shall be lawful for the Housing Commissioner or the official authorized
by him to lodge proceedings against the person who is likely to make encroachment
upon any premises or property belonging to the Board before the Magistrate
concerned, for preventing him from making any such encroachment and it shall be
competent for the Magistrate, on being satisfied about the reasonableness of the
apprehension of the Housing Commissioner, to require such person to execute a bond,
with or without sureties, for his good behavior for such period, not exceeding one
year, as the Magistrate thinks fit. The procedure contained in Chapter VIII of the
Code of Criminal Procedure, 1973 (Central Act No. 2 of 1974) shall apply mutatis
mutandis to the proceedings before the Magistrate under this sub-section as if such
proceedings were the proceedings under section 107 of the Code of Criminal
Procedure, 1973 (Central Act No. 2 of 1974).

51-C. Power to call for records.- (1) The State Government or any officer
authorized in this behalf by the State Government, may, for the purpose of being
satisfied as to the correctness, legality or propriety of any order or resolution passed
or purporting to have been passed, under this Act by the Board or any committee or
officer of it, call for the relevant record, and may, in doing so, direct that pending the
examination of such record, such order or resolution shall be kept in abeyance and no
action in furtherance thereof shall be taken until such examination by the State
Government or by the officer authorized in this behalf by the State Government and
the passing of order under sub-section (2):

Provided that no record relating to an order or a resolution shall be called for
under this sub-section after the expiry of three years from the date of such order or
resolution.

(2) After examining the record, the State Government or the officer authorized
as aforesaid may rescind, reverse or modify such order or resolution and the order of
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the State Government or the officer authorized as aforesaid shall be final and binding
on the Board and on its officers and committees.".

3. Amendment of section 60, Rajasthan Act No. 4 of 1970.- For the existing section
60 of the principal Act, the following shall be substituted, namely:-

"60. Control by State Government.- (1) The Board shall exercise its powers
and perform its duties under this Act in accordance with the policy framed and the
guidelines laid down, from time to time, by the State Government for carrying out the
purposes of this Act.

(2) The Board shall perform any other functions that the State Government
may designate in furtherance of the objectives of this Act. The Board shall comply
with such directions, which may be issued from time to time, by the State
Government for efficient administration of this Act.

(3) If, in connection with the exercise of the powers and the performance of
the duties of the Board under this Act, any dispute arises between the Board and any
other department of the State Government, the matter shall be decided by the State
Government and its decision shall be final.".

faeile FAR HRaT,

Principal Secretary to the Government.

Rafer (Rurht aregor) Rermer
(I9-2)
g
AR, YT 14, 2020

& 7.2(14)RAR/2/2020.- TSI IS AR, 1956 (1956 @ NMATA
". 47) &1 URT 4 & Wedsh & ITEOT A A AU gEAT &1 (3AvsA) Tere,
2020 (vee & 12 3 2020)" F R 3eqaTe FEEUROT H TS TAGIRT GHIRIA
T Srar &:-

(fewa fowdr 3rgarc)
IS HarEa 918 (FaereT) srfafaws, 2020
(2020 1 FAORAIH FEIH 12)
(TSAITeT Fgled T IeTAfT fGAeh 14 3¥eT, 2020 Ft 9o &%)

TSTEATT HTaTET a1 JfAFTA, 1970 & 3R @Nfeg s & v wfRge|

HRT JURIST & Shgcdld dy¥ H JoRAE To¥ R(UH-Avsa  Heafai@d
RfETd garar &-

1. gf@ica aw 3R URFsr- (1) 3@ 3RFIA F1 a9 o a8
(HeieeT) 3T, 2020 ¥

(2) I§ qT=d 9dcd glem|
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2. 1970 & oy FRAAIH ¥ 4 H# T 9rT 51-%, 51-@ 3R 51-7w FT
Hed: T~ TSI FEHA s AfR_fEIA, 1970 (1970 Fr 3ff@ga 4. 4), &0 @
SHeh G, Hel ITAHIA &gl A1 §, H THeIA aRT 51 & qrard AR faegd e urr
52 ¥ qd fArAfaf@a 7 are daeanfa H e, -
"51-%. N FT AT R A qIGET FY THRT F T H JyN- oo fmd
IREX AT TUfcd & T H dI5 &l AT Fig T, Ig fopdr 3ifFcgerd ar [@afada
PR & N AT 3r=gr, S ar o g1, 1S & HrAod & AT 1S AT Hitiehd fohd
afFd @ fad aliE & a1 3N g9 Heed oAg1 A Sl § ar e Ui safawa
e AT ST @ SIS IT 38F Nl 30 A Tt 3T garn Teredrs
H-Trorea fRafaaA, 1956 (1956 & fafags €. 15) 3R deehe sard = At
# Y7 IuSfd T @ -Uored 6 ThRT & T F a¥fel H S
51-@. 1% & IR@E a1 "@ufed W AT a1 q1an- (1) ST Hs o 5 &
a7 394 Afga R aRER a1 gufcad W), A5 3¥HATT Far §, avfafg W), @
|Iel HREE &, S el AH & HF AL g fohe ST el a¥ Teoh &0 & Fehalr
IR FAE @, S I R I A FHA AL g fhed ST gHE e 9
Wﬂﬁm,mmm:
e Ao 0 & 3foaf@d fhd = are fhegl off gficd a7 faQw
HRON A, el AT F A H I & FRET AT gusie e ARRITT H Fqoham |
(2) St wIg o NS A gd e F W AT AT F rEURh arer o
3Tl AT § dl 98, Qg 9, UH HET HRIEE ¥, S U AT d& & @l
Hehall AT W A @, S Ui §oIR T9F ek &0 8 Fepall, I7 all &, afvsd famar
S|
(3) SIS T 38+ @R 3H fAffca Wiftihe fordlr off 3rfRreerl T T fordll
STET AT ATAHATUT FI gl T AfFd gRft 3R 07 ged I &7 <gg 39 Ifad
CaRT Heed AT S ToT8el 3ol &Tem a1 3UshaoT HRa fovar Bl
(4) qEITET 3USET H ediqse FRET a1 & gl W, ToT WHR A qd
3T 9IS el & 9, 1S AT 38 aRT 38 [Affcd wiftipe 3Rt &1, 5@
gRT F JU7 3usfad f R wRars F 3fAReFd, s@ arr 7 [fese aRaw ar
Ofcd W 9 I F=r I, FUTRYfa, O 9RER Ar d9fcd & deldd, A0 OH
IRET 1 FOfed & Felel fohdl <o & Tarll 9 & Sihsr g5 Rl Fafed ot
HATGUT A IT 3/ Fooh A T ATFT 3 gl
(5) STeT 1S Fufea 1S gamr Wit fordlr 3fFRY qarr sfdeEra ar &
T Sl &, a8 98 WX AHeEOT AT Feht T RANE deehrer SIS @Y AT
(6) STET 3U-URT (4) ¥ N FS Tulfed AT a1 T A e §, g
a5 ot geafca & TGO FT TEA & TR
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(7) 39-49RT (6) & HNA fordy Fufed & HVEIOT &1 Y I T g
fear ST S d& fF o dufed & @l @ ar 39 oafed &, Baa & g
AR ar T o -
() 3T YR HT 3§ G A arell T fAf@d Aifed, o w®
Tafed T 30T AT GEATAT &
(@) AfEOT F IR & favg AWFIA ad fgaw i Fremafy &
R e AT 3r8uEdeT e #1 3EW; 3Rk
(a1) AHS F FoAdTg & GiFcgerd IR,
¢ fear S|
(8) 3T YRT & 3refeT foralr 31fgRor @1 3R fohelr AT Fr g & r
Y W R o gus A Y I & FE Vo e wenfaa w@fFa =@
yRfFEE F vl erlr 8
(9) 9% GaRT 39 ORI & 3T fopd I fopdly e & <afdd &g egfad,
UH G I 38 FEAAT T dNG § Toh A & e}, 38 [d%g T0T TR &l
3T T HHAT|
(10) W e W T WHR, AN 3N Gea2df 1 Forars & 37aw
Sol & URATd, A & [AUeR & dfdd @d HEA & Uk S A [HAGq & Fehall
IT A & 3UedRd, IRATdT AT dIfdel HT FHIM JAT WA His 3R e
T S 3RIT &N
(11) 519 sl g Fuled 38 URT & e TGO & e W HFTEIT
T Fh A S T, W FUfed & Heol, TREw, oI, FHFT AT AR & Faer
A A F B HRAHRAT 915 A1 o7 WHR A PN 3R Tewa T gdcd fomdr
=g fafr & =afdse fhdlr gfdge 10 & g3 W o, ol 37T =re,
3TAOT AT 3T WITHRT A FgT g
(12) ST&T g gfFd 3U-4RT (1) IT 3T-URT (2) F 3ehT & R IRy &
foT JfAAfSIa fohar Sar 8, 981 I8 arfdd el &1 AR, f& 9g 3oy 38 o8l
forar &, 33 w greml
(13) 3ITAHAUT IT ST FY gl AT Fog I AT bl & ey ¥ AfAfese
wﬁmﬁaﬁéaﬂaﬁéaﬂmﬁﬂrﬂgﬁgﬁmwémﬁmﬁaﬁéﬁ
Qﬁﬁgﬁawmgvmmm%mmﬁz@ﬁﬁw
HLAT 8, AT T/ ATAHAUT AT ST AT g AT Fog A AT bl H SAAGSHT AT
STAd §U 3UET AT § A A AT FIAT &, QAR W, W IE H
HRIEE &, ST AT AT & HA ¢ gl b ST dled a¥ den T g1 Fepall 1 T
FHT @, S N IR Y e T g Hehell, AT A=A F, &0 fhar Sram:
Woq A M =ArdTerd, S H qF Al & fFar, W FHER & faeg 5w
3Y-YRT & 31l GUSHAIT ORI T TATT Agl ofdM|
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(14) 38 4RT & AT & fhdl IR HT HIS Heawor giod e 6
& a M & et (e garr @@ fhar aem qunfl, tar seawor, 3mara
I AT 3 GART Wt GeuRT @R &S &7 3R & J9H oo R 5o
N BT dNE F AT A H FeE & AR QU R SRer ik R
AT H WISl T S|

(15) 3MaTE 3YF IT 38 @RI TIithed Jeulr & fov gg faftqot g
f a8 37 afea & fovg s garr &5 & afeR a1 d@ufcd W ifEswaAT R
ST FAIAT &1, TAT FIg FRHATT Fd T 3T Vbt & Tolv Tefad Afoee &
qHeT HIATET Sflel Y 3R A AGFT A AR H GIFAGFATT H TR A
AT T o W AT W Ifed & 3% 3T IdgR & fov T ay &
A W FeEy & v, o Ao S ww e, wfadfa afed o Wa
guqy fAsuiied fRd Sl hr 31UsT e H HETH g gug Yishar digdr, 1973
(1974 &7 Fg FARIT F. 2) F ey 8 F 3iAfdse URHHAT 37 IU-4RT &
3efieT AfSECT & WHET FRAIRAl W, JIUELIF IRadal dfgd, Td @y gref A
0 FRIaIfRA gus ufhar Tfear, 1973 (1974 7 eard JAAFIH F. 2) v arr
107 & 31N FRyargar &l

51-a1. @ AE i AfFA.- (1) TT WHER AT 5T WHR SarkT 39
fAffca witea w15 e, A ar suh G a@fdfa o1 sfReEd carr sa
sRFTE & 3t aRa ar ofRa & = arcafa FEr smeer ar d@ea $ir
e, duar AT AT & TR A AU R & T & A gaora e
HIM Foham 3R T W TFg Ay & oo 6 o 3ifferg & adiem g a&
UH 3G AT Hhod 1 AEAFAT T@N AR AR ToT THR GaRT AT T TR
carT 8 fAffAcd grtishd SR carT 0l g6t i 3R 3T-4RT (2) & 37efaT
3T TR 81 dsh 3Tk IR H 3T FS FIAS 8T T AT

W fhdT e AT Rl Fehed @ T HIg AW 3§ 3T-URT &
3efieT UF MG AT HHhed H a@ & i a¥ T FANCT & IATd AeT HIMAT
SR

(2) AT &1 qlel el & TRA Ao FHR AT JYqaldd it
PR, T A AT Thed FI [GWRRT H Thll, 3olc ThaM AT 3UTedRd
e 3R ToT WHR I JUqaiera Witisha HRSRT 1 3 3ifae gem qur
a3 3R e AfRERAr AR Ffafaal v sregerdr g
3. 1970 ¥ Ueu FARAIA F. 4 A 4”7 60 FT FMUA.- Ao AAfATA H

fagaaTeT arT 60 & TUW W ArAfaf@a sfaenfa frar e, ;-

"60. MeT W& garr fagaor- (1) &5 3@ IRfFATH & el 3o=h
QFAIT T JAWET JAT FHdeAl T UTeled, 39 JAAIA F TASAT T SATfedd et
& T I5T R @ FAT-8AT W Jd = Afa AR sfRwg Aneds
feeicl & 3R S|
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(2) SIS VF 34T HcAl & Uleled HWNM S Ao TSR GanT 0 ifafaas
& 3R A ITW A A HART R S| NS W@ AT 1 Sreure e
S 30 JFMAAIA & 8T T & AU ToT WR GIRT FAT-HAT W SR T
S|

(3) afg zm 3RfFTE & ntha a5 fir afFaat & vaher IR wdar &
el & &Y # 95 3R o9 @R & Rt 37 Aemer & &g #1% Qe
3T BT § df #AH &1 fAfdegy Uo7 @R gart fear Sem 3R 3@
fafereayr sifas g

fasfe AR ARET,
@ AW qRa]

T FaIT HZUMAT, FTIR|



